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Power Commission since its inception;
and

(b) out of these purchases
much were made—

how

(i) through the Government Sta-
tionery Office, and ,

(ii) from private suppliers—
in each year since 19517

Tue DEPUTY MINISTER ror IRRI-
GATION axp POWER (Surr J. S. L.
Hatsr): (a) and (b). Information is
being collected and will be laid on the
Table of the House as soon as possible.

Levy oF Dury oN OIL PRODUCED IN
MiLLs

*385. Sur1 D. NARAYAN: Will the
Minister for COMMERCE AND INPUSTRY
be pleased to state:

(a) whether it is a fact that' the
All-India Khadi and Village Iudus-
tries Board have suggested that Gov-
ernment should levy a duty of Rs. 1-4
per maund on oil produced in mills
and the amount so collected should be
utilised for the development of ghani
0il industry; and

(b) if so, what action Government
have taken in the matter?

THE MINISTER ror COMMERCE
(SHrr D. P. KARMARKAR): (a) Yes,
Sir. Such a suggestion has been made.

(b) The suggestion is being consi-
dered by the appropriate Ministries.
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t[LOAN FOR REHABILITATION OF DiIs-

PLACED PERSONS

*386. Smrr K. NARAYANAPPA:
Will the Minister for REHABILITATION be
pleased to state whether after the
police action in Hyderabad, the Central
Government sanctioned a sum of five
lakhs of rupees for the rehabilitatinn
of the displaced persons in that State? |

Tue MINISTER ror REHABILITA-
TION (SHRI A. P. Jain): Yes.

InDUSTRIAL LaBoUR HoOUSING SCHEMES
IN ANDHRA STATE

*387. Surt K. SURYANARAYANA:
Will the Minister for Works, HOUSING
aND SuppLy be pleased to state:

(a) the number of places in the
State of Andhra where Government
have sanctioned Housing Schemes for
industrial labour,

(b) how much money has been sanc-
tioned by Government for the pur-
pose; and

(¢) the stage at which the work on
these schemes is at present?

Tug MINISTER ror WORKS,
HOUSING anp SUPPLY (SARDAR
SwaraN SiNgH): (a), (b) and (¢). A
statement, giving the required infor-
mation, is laid on the Table of the
House. [See Appendix VII, An-
nexure No. 180.]

EXPORT QuOTA OF GROUNDeNUT OIL

*388. Surt PRASADARAO: Will
the Minister for COMMERCE AND IN-
DUSTRY be pleased to siate:

(a) whether Government have
received any representation for fixing
with immediate effect the expori quota
for ground-nut oil; and

(b) if so, what action Government
have taken in the matter?

Tue MINISTER ror COMMERCE
(Sgrr D. P. KarMARkaAR): (a) Yes,

+tEnglish translation.



3171 Written Answers
Su  Concerned interests

such representations.

do make

(b) Government do not propose to
consider the permitting of expoit oi
groundnut o1l until the prices stabilise
themselies at lower levels than those
rubing at present Government do not
look upon with favour the small 1n-
creases that have taken place in o1l
piices as a result of the announcement
of an export quota for hand-picked
groundnuts

IMPORT OF WOOLLEN ARTICLES

#389. Surt D NARAYAN. Will the
Minister {for COMMEKCE AND INDUSTRY
be pleased to state:

(a) whether India 158 1mportine
articles like Englhish woollen drcss
crepe, ladies’ Swiss floral 1ayon knic-
kers, brefs and slips and cardigan
jackets made by Blank of Scotland
and English poplin sh rts, as reported
in the Haryan of 20th February 1954,
and

(b) 1if so, the value of such article:
imported 1 the year 18552-53°

Tue MINISTER ror COMMERCE
(SHRI D P, KARMARKAR) (a) and
(b) Import of woollen piece-goods,
woollen hosiery, woollen kmtted
apparel, socks and stockings 1s per-
mitted. But Government cannot
vouchsafe for the correctness of what
appears 1n journals either in regard to
costs or 1n regard to any other details
The 1tems are not listed separately in
the sea-borne trade statistics and
consequently no iformation in regard
to value of imports m 1952-53 1s avail-

able The mmports of all {ypes of
apparel mcluding uniforms and ac-
coutrements in 1952-53 was about 24

lakhs

DisPLACED HARIJANS REHABILITATION BOARD

331. Surt M. VALIULLA. Wil the
Minister for REHABILITATION be pleased
to state:

(a) whether there is a separate
Board called the Displaced Harijans
Rehabilitation Board to assist in the
renabiitation of displaced Harijans,

i
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i

|
|

to Questions

3172

(b) 1f so, who are the present men..
bers of the Board and who were the
members when tne Board wag set
up,

(c) how many displaced persons
have been benefited on account of ihe
assistance rendered by this Board and
to what extent,

(d) whether there has beep placed
any money at the disposal of this

Board to help the displaced Harijans;
and

(e) whether the assistance from
this Board 1s in addition to the help
gwven by Government generally to all
displaced persons?

THe MINISTER ror REHABILITA-
TION (SHR1 A P JaiN): (a) There
was such a Board which ceased to
exist from 1st March 1954

(b) A statement 1s enclosed

[See
Appendix VII, Annexure No 181 ]

(¢) About 51,000 displaced families
Ine extent of assistance given 1s
shown 1n the encleosed statement. [See
Appendix VII, Annexure No. 181 ]

(d) Yes
(e) Yes.

APPOINTMENT OF A CONSULATE AT
BARCELONA

332 Surt M VALIULLA Will the
Prime MiINISTER be pleased to state
whether an Indian Consulte hag been
established at Barcelona 1p Spain?

THE PRIME MINISTER AND
MINISTER FOR EXTERNAL AF-
FAIRS anp DEFENCE (SHRI Jawa-
HARLAL NEHRrU): No. The matter 1s
anrier consideration

LoaNs rorR COMMUNITY PROJECTS

333 Surt1 P C. BHANJ DEO: Wil
ithe Minister for PLANNING be pleased
state-

(a) the average rate of interest
charged on loans given by Govern-
ment to different Stateg for Com-

munity Dovelopment Projects in each



